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«ff9Ct of such contaminated water otfthe 
local population?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GREVANCESANDPENSIONS(SHRIMATI 
MARGRAT ALVA): (a) and (b) Yes, Sir- in 
respect of its first Unit The problem relates 
to leak of cooling water in the end shield but 
not to nuclear fueL

(c) the leak of ordinary(not heavy) water 
was caused due to hair lines cracks and has 
been stopped t>y innovative mechanical 
sealing arrangements. The operattonal power 
level of the Unit is restricted to 100 MWE 
since 1987. The above arrangement.*: have 
been reviewed by the Atomic Energy Regu
latory Board.

(d) and (e) Rajasthan Atomic power 
Stations- 1 and 2 adopted once-through 
system of cooling by drawing water from the 
river and discharging it back. This water is 
used In the cooling system which is non- 
radk>activity and does not have any contact 
with the nuclear fuel or radioactively in the 
reactor. Several barriers and safety provi
sions are in operatnn. Besides all these, the 
discharges in the river are monitored for any 
radkactivity so as to comply with the mini
mum limits stipulated.

Decline in Vanaspatl Production

84. SHRI SANAT KUMAR MANDAL: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether there is a sharp decline in 
Vanspati productkm:

if so. the reasons therefor; and

(c)the steps being taken in this regard?

THE MINISTER OF STATE IN THE 
MIN6TRY OF aVtt.. SUPPLIES AND 
PU6UC DISTRIBirnON(SHRI KAMALUD- 
D IN A H I^):(a )Y «s .S ir.

(b) The main reasons for the decline 
appears to be:

(i) Greater availablDty of aitemate cook
ing media like cheaper refined cottonseed 
oil, soybean oH etc. as compared to Vanas- 
pati prices; and

(ii) Umited availability of cheaper laxv- 
material on account of increase in the Prices 
of edible oils.

(c) There is no scarcity of Vanspati. The 
prices of Vanaspatl are not under any Gov
ernment regulatran. Government is ^ving 
excise rebate on use of minor/hon-tradh 
tional oils in the manufacture of Vanaspatl

Review of Urban Land (Celling and 
Regulath>ns)Act,197«

86. SHRI SANAT KUMAR MANDAL: 
Willthe Ministerof URBAN DEVELOPMENT 
be pleased to state:

(a) whether any assessment has tieen 
made about the achievement of the broad 
objective of the Uit>an land (Ceiling and 
Regulatnn) Act, 1976;

(b) if so, the details thereof;

(c) the total number of statements of 
excess land receive by the competent au
thorities in the States, State-wise and U i ^  
Territory-wise and disposed ô ,

(d) the total area of land declared as 
excess vacant land;

(e)whetherlargeareasof land remained 
vacant and cause the sky-rocketing or land 
values in metropoHuui dties;

(f) whether the Unkm Govamnienl pro
pose to review the Urban land ( CeOing and 
Regulatton) Act, 1976; and
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W  I  w . «w  cMala of the proposwl 
mdniMlt?

THE MMISTER OF STATE IN THE 
MMBTRY OF URBAN DEVELOPEMNT 
(SHRt M. AmJNACHALAM): (a) Yes, Sir. 
AmMsniMt has bawi mads fay the National 
Oommtolon on Uibanteation.

(|b) The Urban Land (Ceing and Regu* 
M on) Ad. 1976 has been criticised on 
aooounl of is  taidy and ineffective ineffec- 
Hm iniplamentalbn. The National Commis- 
aion on Urbanization in Ite report has also 
faoommandad for making amendments to 
the Ad (Raoammendations are at the at- 

t-L

and (d) The infomtation in resped of 
teSMaaAJTa where the Central ULC Act, 
197S la appl cabte is given at Staiement-ll.

(e) The Management of land in urt»n 
amaa is the lasponebiSly of the State Govts. 
A* auch. Govt of India does not colled 
iMormallon ragaidbig utttsatkm of land and 
la  aNad on isMi values.

9) and W  The question of amending 
i>a Urban iwdfCeWng and Regulation) Ad. 
197* ii under considaralion of the Govt.

S T A T B » IT 4

■don of tiia National
OR Ukbaniutlon Regard- 

Imptenwntetton of the 
IM m  U n d  CaMng and Regulation) 

Ae^1976

M  dhciafcnaiy axempttons per* 
riMd under Sediona 20 and 21 of the Ad

•houkl be brought

within the ambit of Sedion 19. if necessary, 
by expltaKiing Its scope. In other words, what 
is exempt is mandatory and what is not 
exempt cannot exempted by any authority

(c) Provisions should be made to re
move difficulties, con-ed anaomalies ^  to 
deal with specHic cases where use of land 
declared suiplus is either not viable, feasible 
to develop or is incompatible with the exist> 
ing use,

(d) All lands which are vacant and sur
plus must be developed for constnicting 
housing units of up to 80 sq metres, plinth 
area each during the prescribed five-year 
period or transferred by negotiations to the 
state, a State undertaicing, Statutory corpp- 
ration or authority dealing with housing and 
uiban development or a cooperative organi
sation dealing with housing

(e) All properties developed contrary to 
the permissible norms should be liable to 
confiscation by the State without payment of 
any compensation whatsoever,

(f) On expiiy of the period of morato
rium. undevelop^ land should vest auto- 
maticaily in the Slate on payment of the 
prescrbed amount.

(g) During the period when land in ex
cess of the celkig is kept vacant, a-cess or 
tax. ranging from Rs. 3 per sq. metre to Rs. 
50 per sq metre, depending on the town size, 
tocatkm, etc.. shoukl be charged with the 
proceeds being deposited in a Shelter Fund 
to be constituted for each urban centre to 
which the ad applies. In other words, no one 
fat the notified towns and cUies wouM be 
allowed to hold excess vacant land wWiout 
paying for k or using it for city development 
asperthe prescribed norms. This wouU very 
quickly ensure that surplus lands are prop
erly utilisad add would substantially and to 
land availability.
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